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PRESIDENT'S SECRETARIAT

New Delhi, the 26th June 1980
No. 40-Pres/80.—Ths President is pleased to institute three

Distinguished Service Awards to be designated "SARVOTTAM
YUDDH SEVA MEDAL", " U T T A M YUDDH SEVA
MEDAL" and "YUDDH SEYA MEDAL" and to make, ordain
and establish the following Ordinances which shall be deemed to
nave elfect from the twenty-sixth day of January in the year
One Thousand Nine Hundred and Eighty :—

SARVOTTAM YUDDH SEVA MEDAL
Firstly.—The medal shall be styled and designated the

•'SARVOTTAM YUDDH SEVA MEDAL" (hereinafter
referred to as the medal).

Secondly.—The medal shall be circular in shape, 35 milli-
metres in diameter and fitted to a plain horizontal bar With
standard, fitting. The medal shall be of feold gnV. The medal
shall h a # on its obverse the State Embldm and a&inscriptions
•'ffsffaW/ f 5 %Wl 3 W "SARVOTTAM " * | p H SEVA

MEDAL" embossed along the upper *im. OjHpiieverse, it
shall have a five pointed star. A sealed patterSW the medal
shall be deposited and kept by the.' Medal Jfetion of the
Ministry of Defence, Government of Igdia. , : "

Thirdly.—The medal shall be suspended from the-leik$.id£.
of thj breast by a riband, 32 millimetre in width. The ribbon
shall be of golden colour with onefjsd vertical stripe in
the centre dividing it into two equal parts*. --•• •-.„

Fourthly.—The medal shall be awarded for distinguished
service of the most exceptional order during war/conflict/
hostilities.

Fifthly.—The medal may be awarded posthumously.
Sixthly.—The names of those persons upon whom the medal

may be confered shall be published in the Gazette of India,
and a Register thereof kept under the direction of the Presi-
dent.

Seventhly.—The persons eligible for the medal shall be :
(a) All ranks of the Army, the Navy and the Air Force

including those of Territorial Army Units. Auxiliary
and Reserve Forces and other lawfully constituted
Armed Forces when embodied.

(.b) Nursing Officers and other members of the Nursing
Services in the Armed Forces.

Eighthly.—If a recipient of the medal is subsequently
awarded the medal again, every such further award shall be
recognised by a Bar to be attached to the riband by which
the medal is suspended. For every such Bar, a miniature in-
signia of a pattern approved bv the Government shall be
added to the riband when worn alone.

Ninthly.—The miniature medal which may be worn en
certain occasions by recipients shall be half the size of the
medal, and a sealed pattern of the said miniature medal shall
be deposited and kept.

Tenthly.—The President may cancel and annul the award
of th: medal to any person and thereupon the name of such
recipient in the Register shall be erased and the recipient shall

,.bc required to surrender the insignia; but it shall be compe-
tenTTOrthe President to restore the medal when such cancella-
tion and annulment has been, withdrawn.

Lastly.—The notice- of cancellation or restoration, in every
case, shall 'b'e'-'p îblished: in the Gazette of India.

". tJTTAk .YUDDH SEVA MEDAL

Firstly.—The' ifredal shall be styled and designated, the
"UTrAM VUDDH SEVA MEDAL" (hereinafter referred to
as the :me,dal).

•; .Steoiidlv.—The medal shall be circular in shape, 35 niilli-
-me.trjsin diSbaetej and fitted to a plain horizontal bar with
staiiddia-fittings. The medal shall be of gold gilt. The medal
shall have on its obverse the State Emblem and the inscrip-
tons "3oaT ? p H«rr T ^ T " " U T T A M YUDDH SEVA MEDAL"
embossed, along the upper rim. On its reverse, it shall have
a five pointed star. A sealed pattern of the medal sh«ll be
deposited and kept by the Medal Section of the Ministry of
Defence, Government of India.

Thirdly.—The medal shall be suspended from the left side
of the breast by a riband, 32 millimetres in width. The ribbon
shall bo of golden colour with two red vertical stripes dividing
it into three equal parts.

Fourthly. The medal shall be awarded for distinguished
service of an exceptional order during war/conflict/hostilities.

Fifthly.—The medal may be awarded posthumously.
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Sixthly —The names of those persons upon whom the medal
niay be conferred shall be published in tijo Gazette of India
and a Registci thcieof kept under tho dnectlon of the
President

Seventhly •—The persons eligible for the medal shall be •—

(a) All ranks of the Army, the Navy and the Air Force
including those ot remtonal Army Units, Auxiliary
and Reserve Foices and other lawfully constituted
Armed Forces when embodied

(b) Nin sing Offkeis and othci members of the Nursinjs
Services in tho Aimed horocs

Eighthly—II a lecipient of the medal is subsequently
awarded the medal again, every such furlhei award shall be
recognised by a Bai to be attached to the nband, by which
the modal is suspended For every such Bar, a miniature
insignia of a pattern approved by the Government shall be
Lidded to Ihc nband when worn alone

Ninthly—The miniature medal which may be worn on cer
tain occasions by iccipicnts suidl be half the size of the medal,
anJ a sealed pattern of the said nuniatuie medal shall be
deposited and kept

lenthly—-The President may cancel and annul the award of
tho medal and the Bar to any person and thereupon the name
oi such lecipitnt in the Register shall be erased and the- reci-
pient sjjall be lequired to sunender the insignia, but it shall
be competent foi the President to restore the medal when
such cancellation and annulment has been withdiawn

Lastly—-The notice of cancellation or restoration, m every
case, shall be published, in the Gazette of India

YUDDH SEVA MEDAL
Firstly —The medal shall be styled and designated the

"VUDDH SEVA MEDAL" (hcroinaftei referred to as the
medal)

Secondly—The madal shall be eucular m shape, 35 milli-
meties lnjhameter and fitted to a plain horizontal bai with,
standard lutings The medal shall be of gold gilt The medal
shall have on its obverse the Stats Emblem and, the inscriptions

s£S STCI 3*H "YUDDH SEVA MEDAL" em-
bossed dlotiij the upper urn On its reverse, it shall have a
five pointed star A sealfd pattern of tho medal shall be
deposited and kept by the Medal Section of the Ministry
of Defence Government of India

Thndly—Th; medal shall be suspended from tho left
side of tht breast by a nband 32 millimetres in width The
ribbon Wiall b ; of golden colour with three red \eitical 6tripcs
dividing it into four equal parts

Fourthly —The medal shall be awarded for distinguished
serwie of_a high oidci durm^ war/confhct/hostditics

Fifthly —The medal may be awaided posthumously

Sixthly —The names ot those persons upon whom the medal
may be confeired shall be published in the Gazette of India
and, a Registei thereof kept undor the direction of the Presi-
dent

Seventhly—The persons1 eligible for the medal shall be •

(a) All ranks of the Army, the Navy and the Air Force
including those of Territorial Army Units, Auxiliaiy
and Rescrvo Foices and other lawfully constituted
Aimed Forces when embodied

(b) Nuising Offleeis and other members of the Nursing
Services m the Armed Forces

Fighthly-—If a icupient of the medal is subsequently
awarded the medal again, every such furthei awarded shall be
lecogmsed by a Bar to be attached to the riband, by which
the medal is suspended For every such Bar, a miniatuie
insignia of a pattern approved by the Government shall be
added to tht riband when worn alone

Ninthly-—-The miniature medal which may be worn on cer
tain occasions bv recipients shall be half the size of the medal,
and a scaled pattern of the said miniature medal shall be
deposited and kept

Tenthly —The President may cancel and annul the award of
the medal aud the Bar to any person and thereupon the name
of such recipient m the Register shall be Biased and the reci-
pient shall be required to surrender tho insignia, but it shall
be competent for the President to restoie the medal when
such cancellation and annulment has been Withdrawn

Lastly-—The notice of cancellation or restoration, in every
case, shall be published in the Gazette of India

S NILAKANTAN.
Dy Secy to the President

MINISTRY OF FINANCE

(DEPARTMENT OF ECONOMIC AFFAIRS)

New Delhi, the 7th lune 1980

CORRIGENDUM

No F2/12/79-NS—In the Notification of the Government
of India in the Ministry of Finance (Department of Eeon
nomic Affairs) No F 2/12/79-NS dated 17 8-79 undei the
Heading 'One Mundied Fourth Prizes (Rs 5,000/- each)",
in column No 3 against SI No 20 for the number
"1340449" nad number '1360449'

No F2/29/79-NS—In the Notification of the Government
of India in the Minutry ot Finance (Department of Economic
Affaire) No F2/29/79NS dated 19-2 1980 under the Head
ing 'One hundred Fourth Prizes (Rs 5,000 each)', in column
No 3 against SI No 51 For the number '1110873" read
number "1110973"

A L TULI, Undci Secy.

MINISTRY OF EDUCATION AND CULTURE

(DEPARTMENT OF EDUCATION)

New Delhi, the 1st May 1980
No 7 l(i)/80D-I(L) —Dr Ashok Kelkar, Director, Ceutr^

of Advanced Study in Linguistics, Derail College Poona, IB
nominated as one of the I mguistic experts on the Hindi
Shiksha Sainiti which was last reconstituted vide this Min-
isliy Resolution No F7-4 /77DI(L) dated the 22nd Maiek
1978 in place of Dr D G Mishra who his since been ap-
pointed as Director, Kendnya Hindi Sansthan, Agra

Tho nomination of Dr Kelkai is foi the residual tenuie
of tho leconstituted Samiti l e up to 31st December, 1980

K K KHULLAR, Dy Secy

New Delhi, the 26th March 1980

RESOLUTION

Subject —Establishment of an All India Council for Tech-
nical Education

Rofeience —Resolution No F 16-10/44-L ITI, dated the 30th
November, 1945

No F1-10/79-T5—The following amendment shall be
made to the Resolution cited above —

Sub-para (s) in para 3(i) of the Resolution shall be
substituted by the following —

"(s) one representative of the Pharmacy Council of
India".

ORDER

ORDERED that a copy of this amendment bo communi-
cated to all State Governments, Administration of Union
Territories and all Ministries of the Government of India

ORDERED also that the amendment he published in the
Gazette of India for information

C S JHA, Edu Advicer(T)
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MINISTRY OF COMMUNICATIONS

POSTS AND TELEGRAPHS BOARD

New DcIhi-110001, the 13th May 1980
No. 5/5/78-LL—The President is pleased to decide that

the following further amendments shall be made in the rules
relating to POfF Rules namely :—

(i) The existing "Form" below Note 2 under Rule 12 in
the appendix to Postal Life Insurance and EA Rules may
be substituted by tbc following :—

"Form Number 1"
(For proposals for a total amount of Rs. 10,000 and

above)
I, hereby declare, that since my medical examination in

connection with the proposal for Life Insurance, I have not
suffered from any serious illness nor has there been to the
best of my knowledge any death or serious illness in my
family.

I also declare, that I am in good health today.
Name
Designation

, Signature of the proposer.
Dated
at

Counter signature of head of office or any Gazetted for
Commissioned Officer if proposer is on leave).
Dated
ut

(b) In cases of difficulty such ea when the headquarters
of the superior officer are not in the same station as the

proposer's procedure similar to that prescribed in the case
of ii proposer on leave mny be followed.

2. The President is further pleased to decide that the
following may be inserted as "Form IT below note 2(b)
under the said Rule 12 of the appendix to POIF Rules :—

"Form IT
(Applicable for proposals for a total amount of Rs. 10,000
only)

I hereby declare that in case this proposal as accepted by
the Army Postal Directorate and a letter of acceptance
issued to me with directions to PAO/CDA concerned for
recovery of the premium, and in case, T have suffered any
serious illness or had any change in my present medical
category or there has been any death or serious illness in
my family however unimportant, I may consider the same,
between the date of submission of this proposal and the date
of recovery/payment of first premium in full, the assurance
will be invalid and all moneys which shall have been paid in
respect thereof forefeitod unless intimation of such an event
has been sent by me in writing to the Army Postal Directo-
rate.

I also declare that my present medical category is 'AYE'.

I also declare that I am in good health today.
Dated at
on the. ..-., [.>,

Signature of the proposer day of

3. These amendments shall take immediate effect.
4. This issues with the concurrence of P&T Finance vide

their T.D. No. 962-FA-TTI/80 dated 21-44980.

S. C. JAIN
DIRECTOR (PLI)




